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4 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD. 

O.A. 600/91 	 Of. of Decision 1.3.4 

'LU. Vans 
	

Applicant 

Vs 

The Senior Superintendent of Post Offices, 
Hyderabad South East Division, 
Hyderabad. 

The Director of Postal Services, 
Hyderabad City Region, 
Hyderabad. 	 .. Respondents. 

Counsel for the Applicant 	: Mr.Sanka Rama Krishna Rao 

Counsel for the Respondents 	: Mr. 	N.V. Rarnana,Addl.CGSC. 

C DR AM 

THE HCN'BLE SHRI A.B. GORTHI 	MEMBER (ADriw.) 

THE HON'OLE SHIU T.CHRNDRASEKHARA REDDY 	MEMBER (JuDL.) 
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O.A. 600/91 

	

	
_____ 
Ot. of Decision 1.3.94  

ORDER 

AS per Hon'ble Shri A.B. GorthiçT Member (Admna) 

j 

The applicant was placed under suspension 

with effec t from 29.11.90 on the ground that deciplinary 

were pending. 
proceedings 	Aggrieved by the suspension order, he filed 

this OA requesting 	xn--3irn that the suspension order 

be quashed and that he be reinstated. 

2. 	 The respondents in their counter have 

that 
statedLthe case of the suspension of thd applicant was 

reviewed by the first respondent and it was orderS that 

the applicant be reinstated. As per the said orders, the 

applicant joined Hyderabad Oubilee Head Post Office on 

31.8.1991. In view of the above,the application has become 

infructuous and it is therefore dismissed. No costs. 

&C ARAREDD.t 	 HGOHI 
j 	 MENDER (JUDL.) 	 MENBER(ADNN. 

a 
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Dated 	The 1st Pie fchJR4 
(Dictated in Opencoufl)' 

]puty Registrar (J)cc. 
apr 	 • 

To 	 • 

Trie Senior Superintendent of Post Otfices,. 
Hyderabad South Ea9t.  Division, 1-fyderabad, 

The Director of Pta1 Servides, 
Hyderabad City Reg4on, !-iyderabad. 

One copy to Mr.S.Ram&crishna Rao, AOvOcate, CAT.Hy3. 

One copy to tlr.N.V.Ramana, Addl.CGSC.CaT.flyd. 

One copy to Library, CAT.Hyd, 

One spare copy. 
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IN THE CE IT AL 	iI:IsTn;.TIvE TRIBUb 

E7C:: AT HYLERABAD 

Tf;E FON' LL/

,D 

ICE v.NEELADRI nAo 

TH. HO:LE LJk.e..GORTtII NEM3ER(A) 

- '.-.-- - 
TEL 1 0N 'JiLL R .T;C!1AJDktLSEJ;FT/a REDLY 

ME-!EER(Jua) 

THE ECU' 3LL 	 MEMBER 

Dated:\ -3 -1994.. 

- 	M.A./R.A/C.A. No, 

O.A.No. 	
OO1J T.A.No. 	• 	(w.p.No. 	) 

1.0 Adrriittec3 and Interim Directiorm 
issu4. 
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Dispos4 of with 	 r$ 
thsmissed. 	 .• 31Rl99' 
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Reiect/dAJrderéd. 

No order as to costs. 




